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release of political detenus and so on, th¢
Home Ministers, Englishmen at that time]
would get up in the Treasury Benches and|
flamboyantly declared that the cases wer¢
being reviewed. How long must we hear al
these cock-:ind bull stories, false charges ang
platitudes? Therefore I say that the time ha$
come for him to take a political decision.
say, take my words. He listens to thy
astrologer but must he not listen to th¢
Opposition  sometimes? We are als¢
sometimes people who give wise counsel. 1
may not be connected with the movement o
stars and so on but certainly it is connecteq
with the currents of political life and thereforg
sometimes he should listen to us. I think]
there sits the gentleman, with a stroke of th¢
pen, who arrested 1,000 people including
Members of Parliament legislators, Leaders o
the, Opposition and others and marched theny
to prison. For eighteen months they havg¢
been languishing in the prisons and today
ask him, as we approach the Fourth Genera
Elections, that he should use another strokg
of the pen to take a political decision and s¢]
all of them free. There should be a genera
political amnesty of all political
under detention and others.  Kerala is ther¢
in  their own hands directly. You do no
have t o depend on Profulla Sen. You do no|
have to depend vicariously on Atulya Ghos
You do not have to depend on Sukhadia and|
Mr. Mishra or Mr. Sahai. Some may be you
factional friends, others may not be so b
here it is. You can do it yourself. You do no|
have to take counsel with anybody. You cai
do it. Why are you not doing it ? If you d¢
not do it, we can draw only one conclusiof
that you want to take cover and leave the thing
in other hands as if you are willing to do it ang|
they are not when none is willing to do it b
still I would appeal to you. As I sit down all
can say is, this is a matter of seriou$
importance. This is a matter of very urge
importance. We want, before we go to th¢
general elections the political decks to bg
Cleared of all kinds of things that have beem
created by them. We want to go into a free
and fair election as far as possible under this
system without emergency, without the D. 1.
R., without detentions, without any party
suffering from any impediments and
inhibitions. 1 hope Kerala deserves immediate
attention on the pait of the Central
Government and now I sit down and we
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shall hear the Home Minister on a more
recent subject and then we may have some-
thing more to say.

I once again appeal to him on this subject.
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Any remarks on this?

SHRI GULZARILAL NANDA: I am

not called upon to say anything about it.

THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): The question is:

"That the Bill be returned."
The motion was adopted.

STATEMENT RE DISTURBANCES IN
JAGDALPUR, MADHYA
PRADESH.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We now go to the statement
about Bastar. The Home Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI GULZARILAL NANDA): Mr. Vice-

t Chairman, we have learnt with deep regret

and distress the tragic incident at Jagdalpur
on March 25 and 26,1966 resulting in the
loss of several lives including Shri Pravin
Chandra Bhanjdeo, ex-Ruler of Bastar.

The Chief Minister, Madhya Pradesh, has
already made several statements in the State
Legislature on the incident and there' after a
Commission of Inquiry wunder the
Commissions of Inquiry Act, bas been
appointed to enquire into the matter. A sitting
Judge of the Madhya Pradesh High Court has

t been nominated by the Chief Justice and

appointed by the Madhya Pradesh
Government to make this inquiry. I place on
the Table of the House a copy of the
notification appointing, this Commission.

The observations made by some hon.
Members contained reflections on the impar-
tiality of the Judge, nominated by the Chief
Justice of Madhya Pradesh High Court, who
has been appointed to hold an inquiry. May I
submit that such statements are totally
unwarranted and regrettable. In addition, I
would like to add that it is an absolutely
unacceptable contention that a sitting High
Court Judge cannot be trusted to hold an
impartial inquiry into a matter concerning
the State in which the High Court is situated.
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I would like to inform the House that when
this question came up in the Madhya Pradesh
Vidhan Sabha on the 28th March, a
prominent Member of the Opposition, who
was one of the sponsors of the Adjournment
Motion, made it emphatically clear that hi*
Party had full confidence in the Judge of the
Madhya Pradesh High Court who had been
appointed to conduct the inquiry. I quote ihe
relevant portion of the speech of]
ShriSundarlalPatwa:

“ofl GRRTINS qIAT @ A AEEA,
w&y gt St ¥ S Y ar fEard
FEF AETET 9T ATV fqvaw a@

¢, T faega S & 9™ Fg A

g frag am oo g 1 o g favare

¢ fF ag oriw enfaw Ofs d 560
As a matter of fact, no Member of the
Opposition in the State Legislature expressed
any lack of confidence in the Judge who has
been appointed. I may also inform the House
that, while parts of Bastar have been notified
as scheduled areas, Jagdalpur itself does not
constitute a scheduled area.

Before I close, Sir, I would like to mention
that the Chief Minister, Madhya Pradesh,
received information about the death of Shri
Bhanjdeo in the afternoon of the 26th March.
He immediately decided to order a judicial
inquiry and contacted the Chief Justice of the
Madhya Pradesh High Court at Jubbalpore
requesting him to appoint a High Court
Judge for the purpose. At 5 p.m. the same
day he made a statement in the Vidhan Sabha
announcing his decision to have a judicial
inquiry made by a High Court Judge.

= wEw fagdt aomdr  (I€T
w2w) ;- A, wE AT g fF Adr wdeg
A weg 3w fauw awr & faoef @=
% g & fow wmw a1 I
frmr @ sx Mo #1 I T @ Q@
IR T SEE AT W T AT
T FT | H AN ATHAT ATFA, L
IEA T A aifow Al 7 @,
fF 7 a7 o9 4@ & & o= awei &
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& @ & saw g gfew et s
FT U F7 @, AT AWT Aeuasiaey
4 Iy et FEer w7 & wE @,
wea # @A & @ fazd o @) §
g dar faar s wer § AT wafed
= A &7 FEwTar ¢ fr owiw
Fedly AT graad ¥ | 99 faw g
o ¥ Ar wEE q A7 §7 497, 39U
g & gaeg Wy mfnw 4, fmwem 92w
FTHACHT A GEFIE F o9 §1 frgaa &€
fear @ &fiwr s s & s @@
A F 99§ AT AW AW F AGT
FT FEFE F7 0 @ {7 gHw FE
F1 uF s oy e &% faar smg o
FAT Wl WEA & TH G W WeA WRAW
e #r wfafen 9, @7 38 9f-
frar qar &, afw &t wfearf wwi @ &
uF “aq 47 wfwe” w1 g7 A -
m" &< faar s s & o S Ete
f@@od? gudamag g wew gaa #
wr feam s av s e w3 & gfea &
et 1 w3 @t 8, faam gwr @
ot szeqi & ag awa a9 & gfew
Fgl WHIU| F1 qe FT Y g, WML A
Q¥ 93T T A1gd T ¢ @7 Tafad gua
Fgr ar & 9w A3 e TR
F1 g=a1E 47 qq7 WO & fod Fwa
ATE T FT HIZ FAT A0 |
FAT HEq WA T FTHIC 365 ol qgqme
2 7 ¥ zn gg wad v e s &
Te-Nal agET F T ey sqw A A
TEAT | GATH FA AT AT T TG
2, AT Ared w1 & | yEEE Wady
FRG AT a9 4 &9 4, a4 4 T
4, Fia| § IEE g9 arg e, a1 o=
T A 7 fan o, SR AT
4 41 wifaer £ af o7 s W
g 1 ¢ @ wifed fr woeifaw sfa-
wig fogr ow | At & A ed
T &, A1 sy SAW AT I O aw
TG &4 SIFT AT G9AT # | FT TE-HAT
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T WA ¥ IO FEEY A 5 a5
T AET FTHFT, T T ATAT 1T )
T FAR T A HAT WEET I A

freg= v &

gwrfa off, awaT § #grae, faer
gt &% &Y 7€, i 5/ g &, I Wik
Y HAFA AETT F HETAS & gl #qT
Fwred faum § + wg ey wdrad w7 an
S 1T €A1 AE | I FE G-
FR A TAT 941, 98 Wi * FIT w7
@ wrf A o fawmr wr o
afe ag oiter Wit w1 ¥% W, @
g Wl WEEd A IuErgEr § 7w
JEFT AT ITHT ATHT HY TEI FL-
&7 T AE FEA AT T A
afaar &t sre A qrear @ § 7
T ARTO Fgd & ¢ "W 9 wdvr-
xRy A frdgargds T A A
¥ T ¥ g & g | IR uE
faqamr fFdq s v v ga &
AYTY AT HE TR UF AG T AT
a1 | IR FgT URE AEA 9% 99
AT e wers A1 g gaw g faar
T\ T fasEEe e, nE A
W T g AT GEAT qA9 TgN Aga-
A & &, e’ 3 gaer &), "y
SRA T T F, &AL F ALHTL
HHHU & 71 &7 ) 99 7 3494 WS &
o <viw w0 & fdl oy oY @ weer o
gl wut famn A A shwre § ag
T G ¥ AT T | IR A9 WIE $7
s &1 faaor 37 g7 v fo gfew &
Y wEvEE F1 oanfganfei  #1 owiw
A & o arg qem a1, ¥ wgw §
T, A9 Fer T T wgw ¥ ag 9
=t & ¥ A f7Fe 99 9T Nfwt 9
atore w¢ 41 af | ST gedt faeet §
Y, qg IRAYT F qgar A of €
afaw Pt & amg wfaer g awdt oF,
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was fad Wit wer S3q GO @) e,
TEETEHF & & Iy Ao wy srav fawn
T agr oY I § St gun Seda
FT, GATY TOTST FY, ZATEY AT Wrg-
ardl &Y [V wE & ? a7 g e
WEET FMA A7 AE qwe 43 g fE
vraer fgwmas e g e
RHH H F9 A¢ T wwa | @dr oY
Weq AW AYEIT & FT 97 aFar g
WX IAFT IA9A AF g, I g9 g9
# G aEf E, a1 wer wdw aen §
A afer B ot oW fae fe
TE § 9% A9 ATgT F T9q & I8 He
FOF S5 AT P FE T OF Ao
dara fem smo &l o sEEew
qga A NF TALAA F, Wy
w3w F1 afqw 78 |

SHRI M. N. GOVINDAN MAIR (Kerala):
Sir, I feel that the Central Government is not
taking this matter with the seriousness it
deserves. Since my friend, Vajpayee, has
detailed the develor/rrenu there, I do not
want to go into thtm. I expected a
clarification from the Heme Minister and
also an assurance from him by which we
expected that not only the Member* of this
House, but the entire public in India, and
especially the tribals will be pacified, so that
they might feel that justice will be done in
this case. Unfortunately, the Home Minister
has surrendered to the Madhya Pradesh
Government the suggestion put forward from
this House that a Supreme Court Judge and a
High Court Judge from another State should
be associated with the investigation together
with the High Court Judge from Madhya
Pradesh, and that the investigation should be
conducted not by the Madhya Pradesh police,
but by the Central Bureau of Investigation. I
do not know why that was rejected. I hear
that some people, some responsible political
leaders, who had been to that place, were not
permitted to go to this Jagdalpur. I do not
know why they were prevented. One Lok
Sabha Member, and the Leader of the S.S. P.
Mr. S, M. Joshi, went there, but they were
not permitted. This morning we read the
news that some people cf the P. S. P., who
went there, were arrested—I do not know
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{Shri M. N. Govindan Nair] why. If
misunderstandings among the people are to
be clarified, if people are to know what
happened there in the proper way, it is better
that people are allowed to go there to study
the situation there. Why should the
Government stand in the way of permitting
other people to go and study the situation
there? We were planning to go there;
tomorrow we are going; Mr. Kumaran and I
are going to that place to see what has
happened there. Why should you stand in the
way? Why should you arrest people? Why
should you prevent people from going there?

SHRI P. K. KUMARAN (Andhra
Pradesh): They are afraid of something.

SHRI M. N. GOVINDAN NAIR: Well,
perhaps they are afraid of something else.
Instead of this statement about the real state
of affairs, we expected from the Home
Minister a more detailed statement, and I
think, in his reply he will give more facts
about the incidents.

SHRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, you will agree that what
has happened is extremely serious, in some
ways unprecedented. Some people have
been found, including the former Maharaja,
dead, riddled with bullets along with some
others. Here we have got the statement of his
brother. We presume that his brother was not
a persona non grata. Or else he would not
have been appointed to the gaddi. Here he
makes the statement in which he makes it
absolutely clear thai with a view to wreaking
some kind of a revenge, bis brother was
called outside, decoyed out and then bullets
were showered upon hirn. From other papers
we gather that as many as eight wounds were
on the body, bullet wounds. That could not
have possibly happened had it not been for
the fact that it was cold-blooded pre-
arranged and there were instructions behind
it. Now we should like the whole thing to be
gone into, not merely by the Commission of
Inquiry but by the Government also, in order
to inform Parliament and the country. Let
the other things be found out by that inquiry,
by the Commission of Inquiry under the
Commission of Inquiry Act. But it is surpris-
ing that the Central Government has yet not
taken any step to send its own authoritative
representatives to the place in order to make
an on the spot study at first hand
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and to bring to Parliament the findings and
reports prima facie. On the contrary, I read
in the paper that the Home Secretary, Mr. L.
P. Singh and the Director of Central
Intelligence have been sent to Calcutta to
deal with the strike that is scheduled to take
place on April 6. It is a strange thing.
Therefore, 1 say that here the Central
Government must own up its responsibility.
Imagine what would have happened if
another government was there in Madhya
Pradesh, a government other than the Con-
gress government. They would have rushed
and they would have stormed the heavens in
order to haul down that particular govern-
ment. Now, nothing of the kind is there.
May I not, Mr. Vice-Chairman, infer from it
that the only consideration why they are
behaving in this faltering manner is party
consideration ? What else is there? Mr.
Mishra is a very powerful party man, I am
told, some kind of a king-maker, along with
many others. Therefore, I think even Mr.
Nanda, even the all-powerful Mr. Gulzarilal
Nanda, is fighting a little shy in this matter.
Therefore, I would demand this.

First of all I demand an immediate investi-
gation of the whole matter by the Central
Intelligence Agency. The Madhya Pradesh
Police must be put outside this enquiry and
paralysed as far as the enquiry goes. The
Madhya Pradesh Police is at the bar of the
country as murderers, criminals. We do not
trust them. Therefore, we say that they must
have no say or finger in the matter of
investigation whatsoever. How to conduct
this enquiry and all that, I do not wish to go
into details. The Central Government must
cordon off, shall we say, that area of enquiry
from encroachments by the Madhya Pradesh
Government or its agencies. The suggestion
for enlarging the committee should be taken
account of.

Then 1 should also like to have from tbe
Government a proper report immediately.
Surprisingly enough the Home Minister has
told us only what the Madhya Pradesh Chief
Minister has been good enough to do. We do
not know how the Central Govem-ment is
reacting on the situation, what steps they are
taking. Mr. Vice-Chairman, our democracy
has been wounded in many ways, molested
and raped in some cases. But we have not
yet entered the law of the jungle. We have
not made bandits and gangsters
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ihe minions of the law, that they can in this
manner shoot down people. Therefore, [ *ay
it is very very important that the matter
should be taken as an issue of conscience
and as an issue of democracy. Take it as
that. If we do not do that now, it may be too
late. Therefore, I suggest that a committee of
Members of Parliament of both Houses
should be immediately appointed and sent
there to make an on the spot study and to
make a report to Parliament. Mr. Vice-
Chairman, that was done in the case of the
Assam riots. We appointed immediately
under the lead of Mr. Jain a committee which
went to Assam and brought a report and gave
it to Parliament. All parties were
represented. So here a one-party handling of
the situation will not do, certainly not the
ruling party, for that will not be trusted in
this matter. Therefore, I say and I appeal to
the Home Minister that the Government
should consider the advisability of
immediately ~ forming an  all-parties
committee of Members of Parliament and
send them there in order to investigate and
bring such reports as are available to them
after a proper objective investigation. This is
what [ would like to suggest.

As far as the Madhya Pradesh enquiry is
concerned I don't know what to say. I should
have liked; Mr. Vice-Chairman, to get here
the Chief Minister of Madhya Pradesh and
to ask him questions because I should like to
know how he can answer them. He
appointed immediately—remember
immediately—this commission of inquiry.
Why so quick? In Calcutta it took days and
days to convince Shri Prafulla Sen to agree to
a commission of inquiry. Two Ministers had
to go from here to Calcutta to persuade the
gentleman to agree to that inquiry. But here
the shooting takes place and before even the
sounds of the guns have died out, the enquiry
commission is appointed. May I not surmise
from this that this was also part of the plan?

SHRI JOSEPH MATHEN (Kerala): Are
you against an immediate enquiry?

SHW BHUPESH GUPTA: Not at all I
like it. I like it and it should be done. But it
should not be a part of tlie conspiracy, an
attempt to assuage the feelings of the people
and to screen everything. Sometimes you
know dacoits go in the garments or
uniforms of policemen. Do they become
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policemen thereby ? No, they don't.
Similarly I say this is very significant and
our suspicion is this. Here, as soon as it
came to his knowledge this commission of
inquiry was ordered. Certainly from the
circumstances of the case it does not look as
if the Chief Minister was genuine in this
matter. It may be that some reasons
prompted him to take these steps or it might
have been pre-planned even. Therefore the
whole thing is mysterious. We have been
landed in mystery. Cold murder and blood-
bath was there and the whole thing is
shrouded in mystery. And the party that is
responsible  for it, accountable and
answerable to the people, is the party that
sits on these benches. Therefore. I would ask
the Government and say this. Do not try to
lead our democracy into a situation where
the Al Capones come to rule the scene and
behave as members of the government or as
members of the police force. Sir, I know
such things happened in other countries. You
know what happens when such things occur.
Well, everything is shocking. Everything is
bewildering. Therefore, 1 suggest that the
matter should be seized by the Centre in its
fullness and entirety and the Central forces
must be put into operation at once so that we
know what has happened and who are
guilty, so that we do not have an
enlargement of this kind of gangsterism,
murder and revanchirt activities on the part
of the power that be.

st fawemgere weTeney Srcfga
(9ex 93wW) : ITEWTSAE WEIRA, WO
A walt oft 7 sy ot avrey faur gaw
g 7 a1 gg Fadwr e o gue &
9T T HTOT 4T §, 7 9@ awwmn fF
AT qSATHA ¢ AT A T &1 q7 TR
f forae AT AT MG | S AT Tt §
7y Tz g1 9 g R g wew 3w
TOHTT 58 AT &1 7oA § o fraet
TG § | af% 3 $TRI 2 T e
#,a19g 79 ¥ 9 FET GO R
g wwraw 3@ 5 T ard gde
T HEATAN TH qE O gHT, TH GEATHH
¥ HATT qF AT AT AT W W0E
& qfcurreasy gaq | w1 T ) Ffe
T F 19w g ¢ v aeee St
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[t famragane sememes Srfem]
St 7 9 FHT A qg WY T Fan E
o & WL T, ST ST 9 dq
T W HIO WA awal g’
AVl &7 g€ Wi AEl FC 4% §
a1 W aF A ¥ & 99 @ g
9 S 97 @R 9L 93 g d WX I
Wt o a1 e qraT A & 7 98 9
it §9 a%@ ®1 #or 479 g€ & 99 Ay
wee gt sman § fr gad wer u_w 6%
FTL AW F< 9T F1 (T 91T
X SHITAT IO ST STHET<T Agl&¥ |

SUAATERE AIET, TF 419 41X g |
oY =T AT ST 7 =7 fasae W
3T FT FATH GFH AT AT AT AW
FACF q@ATd H a1 997 ¢ | IHd At
7 WT ST gATE FE AT T AT
AT ET A TH W S e AT
g€ b gud® art § wew ) o e w@
a% a0 § s wgl o sw & 7 feg
FATL =T SfY 7 gaAT Fer A S
ST G qT FA< HGATC H SIHT AT 1S
&, u oz weEl ¥ =1 fawaes vwdy
A g1 g 7 3R wrE #1139 97 A Wi
TT, AL ATE T AT F1T I T HIT
YenEd & arg g HY fZar oy 5w
aw@ F1 A1 ardt ad gt § ovw faegw
vt =y T 2

I AERA, FATL HEW  NAW
HEETC AT AT 9oy w77 wiwda & &
q @Wer 41 | w9 ¥ F199 § mivw 4
aa 7% 7 3% § ) famg s @ faAd o
T anfeafae & g @Rt 4 A
W e e Far qr A Apv wefoor I
WERT & qW o FifE g g
¥ oY I T A9 ¢ A AT AT A
T g 9 | ¥ I P qEATO |
IAET T St JvAd § IAE QAT g
F A1 F I9% AQT H 90 F, T FHENT
T & A IE YT & O F qY I
T| ¥ AN AR H A FIA & HTOY
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3 I AT & g 4 ) 18 ardE §
o agi & srrfaardT @i qge § o w5
F FT AT T A A7 TA0A FT AL
HATAT AW FTAT wred 4 avit gfew A
AR THT | I UFA 9C qEW GR
WUIRd FIgT A1 T WEE Tae L AT
o o &1 71 WAT g7 | HITHT F74-
A ¥ GHTEE T F) qug ¥ qwa g fw
I Y ATV W TG g1 AT FAET
gfawts &3 & fad ag ard wen
g3 | TAH WA T #r W wE
gl wfed  swmar  wewET TEn
BlZ T 97 UHT  wOAE aE
AT | 99 @UE & ST 989 @ A}
# gl AT gar A aad afvrm-
EEY  qTO WEr WTGW gErl o
wdrslt & gy ot s wwar g S
gw feoeft feat womd a8 st @
Ig am wEr 7@ § 5 s are A 61
Tae ifagi wwrE wE 0 4 g W
s A g e foan & & faeaa
a5 @ wifear warg 9% ? 7 S
A faorg svg sio@a & e Twe A
FgT & ¥ 4g @19 a7 § fE s
HYET 3T AT AT AT AT S
9 WWEg o AT AT §7 q@T I
gwed difedi & e gf @ 9E
FTT IAHT AT g% 1T T A F
ardr gz g€ | g ardr aml & art f
AT HdT ST awar e ar g
&, wre 59 g7 svder § fr el o
FT T 70 wwe A gedwadn g4 faar,
Fodtg avere grar gt 97 frer are
F apgeay fe famn, ardy ofada w3
frd frar  sife s & oft s -
s s AT duuEE e W dw
gom & swwr @zam faa fam gm
ame &1 arT f{Esar i ol e
TEEAT | T AW qg qwd A ¥
f& 7 miwr R FB I EF
e W & e AT Ao wogAnt
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Ya gl F I | wer W faar §
JqT XA AT AT FT ATATING ST TH-
WIg WTAHL 99 12 § | 39 fad F srden
weqr fF aud & g &7 ans
A & ATd AR HAT ST T FTE T
A% fawara & & gf 394 9gr o
A fora & off dndr § It 4= faa
% T 1 q87 FUATAT FT AT T4
W 48 quTa g % | @1 S HA
W 9% § ST SaEad gad agl
3% AT T FT FE Tl |

SHrRi DAHYABHAI V. PATEL
(Gujarat): Mr. Vice-Chairman, Sir, a very
serious matter has been brought to the notice
of this House. It is surprising that in a very
very brief statement the Home Minister has
conveyed hardly any information. Is the idea
to hide information or hide facts from this
House or is the idea to give information to
this House? By this procedure it seems that
the attempt of the Government is to put
bullets into the body pf democracy and
hurriedly cremate democracy in this country
as they have done with the body of Pravin
Chandra Bhanjdeo. No enquiry is going to
satisfy this House and the public unless
people from outside the State, people of the
status of Supreme Court Judges are
associated with it and 1 would urge the
Home Minister to do so. Also I would urge
upon him to give answers to the questions
that have been raised in this House and
published in the daily newspapers.

SHRI P. RAMAMURTI (Madras): Sir,
after the number of questions tliat were
raised when this matter was taken up for
discussion the other day I expected that the
Home Minister in his statement would
answer those points, would consider those
points that had been raised in this House and
if he rejected those suggestions he would give
convincing reasons for his rejecting them.
Instead of that the statement that he has
made today gives us nothing; it is only a
justification for the appointment of a
particular Judge and says that the Madhya
Pradesh Opposition has got complete
confidence in him. The other day I pointed
out that it is not a question of having confi-
dence in a particular Judge or somebody
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else. With the best wiH in the world the Court
of Inquiry or the Commission of Inquiry can
only assess the evidence that m placed before
the Commission. The Commission is not
going to go about gathering evidence and on
the basis of that evidence come to some
judgment. Here is the Madhya Pradesh police
which has becu accused rightly or wrongly. I
do not know the facts and therefore 1 do not
want to go into details but it is widely believed
in the country, and accusations are made by
very responsible people, by newspapers and
others, that the Madhya Pradesh police
committed a gruesome murder; Therefore the
Madhya Pradesh police is in the role of the
accused. Now to leave the investigation of the
whole matter to the very persons who are
accused of having murdered somebody is not
correct. Naturally human nature being what it
is we do not expect that the Madhya Pradesh
police will place evidence before the Com-
mission against itself. On the other hand
knowing as we do how these police people
behave, they will be very anxious to cover up
any evidence against them. Therefore
particularly in a place which consists pri-
marily of Adivasis who are extremely back-
ward the police would already have started
cowing them down. Therefore under the
circumstances it will not be possible for any
Judge whoever he might be—you may ap-
point a Supreme Court Judge—to get the real
evidence. He will be able to get only that
evidence that will be placed before him by
the Madhya Pradesh police, that is, by the
very people who are accused of this. Therefore
it was, it was suggested that in order to see
that the people of that area are free from fear
and come forward before the Commission of
Inquiry and place the facts as they know them
without the fear cf being intimidated and
without the fear of reprisals —and when I
made that suggestion many Members of the
Congtess Party themselves admitted that it is a
very good suggestion and it must be looked
into; even Mr. Hathi, said that it is a good
suggestion and it must be looked into—
pending the enquiry, so long as evidence is
gathered and placed before the Commission,
that area where this gruesome tragedy has
taken place be taken away from the
administration of the Madhya Pradesh
Government. The Central Government itself
might take over the administration of that
area temporarily for a short geriod if the
Central Government is really
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[Shri P. Raraamurti] anxious to get at the truth ment

of it.

time; not only that, the gathering of the
evidence should not be left only to the
official agencies because whatever mig
be tbe position you will always be opef
to the charge later on; even if th¢
Central Bureau of Investigation goes and
investigates it, you will be open to the
charge later on that after all the Central
Bureau of Investigation also is run by th¢
Congress Party and the Madhya Pradesh
Government is also run by the Congress Part
and therefore pressure was brought to bea
on the Central Government. This chargg
may not be true but you will be always opef
to that charge. Therefore in order to see tha
justice is not only done but it also appears t¢
be done, it is absolutely essential that
Committee of this Parliament should bg¢
appointed consisting of members drawn
from all parties so that that Committee is abl¢
not only to make a report to Parliament b
also to gather what-ev*r evidence it can and
place it before the Court of Inquiry so tha
ultimately the real truth of the matter cap
come out. When I made this suggestion th¢
other day many Members of Parliament saif
that it is a good suggestion and I would like t¢
ask the Home Minister whether he haj
considered all these things and als¢
considered the desirability of creating af
atmosphere in the country, not only in tha
area but in the entire country, that the Centra
Government is anxious to get at the truth ang
that it will do everything in its power to seg
that all available evidence comes befor¢
the Judge and on that basis it is prepared to
create those conditions and take steps in orde
that the  truth might come out. Wha
difficulty has the Government got in agreeing
to the suggestion for the appointment of }
Committee of Parliament to go into the whol¢
matter particularly when we find that evef
yesterday members of political parties who g
there are prevented by the police from going
there ? This is the clearest evidence that th¢
police there do not want the truth to come ouf.
Therefore in order to inspire confidence:
am only asking you to inspire  confidence;
why should not the Central Governme
inspire that confidence in the entire public
which is in its own .interests and in order tha
the Central Govern-
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Therefore tbe Central Government the country and tell them that
must take over the administration for a short might
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might before the people in
whatever
have happened in  Madhya
Pradesh, whatever might be the crimes of
anybody, they arc not here to defend it but
they are here to get at the truth and are
interested in seeing that the truth comes;
before the people and before the Court in an
untarnished way, that suggestion should be
accepted. Therefore, why should the
Central Government fight shy of this
suggestion? I would like to ask the Home
Minister to consider this question once
again and not just give a statement, which
tells us nothing, which answers not points
that have been raised in this House. There-
fore, even now, to create confidence, let tbe
Government agree to the appointment of a
Parliamentary Committee, which will go

g0

b there and get all assistance from the authori-

ties, and in order that the assistance might be
forthcoming, take away that particular part
from the administration of the Madhya
Pradesh Government for a temporary period.
A sinnaw fag (faere) @ S

T AEE, {47 IvAE F1 A

a2 fufieer wzg & o @

T "EAT 9T SHW 93T, Af6T IqH

AN STF THET FAT | AATT THA T
& g fafreee & g &, 7 7T aE-
w1 F1 By A wgdh @ g, W
A afaw qgo g mar ) WA fawe
afia ¥ Ot v A g2 T 9@
fawa 2o &1 zaar  feomar 21 dar o@
Tl § AV & UF VI A FAC BT q
FU 2 1 W TET A FTEN GT 9T 9T 9
Fmard # ag 974 &1 T 24
%2 ZA ¥ 1 ¥ faedlt qg=n 1 g 9w
W d TAEr WAl f, W oqEr w
ag FEAT 4T, N7 9 aea 2w agl
T 9T Wwad aw few R, A
FATY # A ATEIC & F1 9 q W
wET Gt § 9w gaw 3w avg & fawgw
qoEG A A FNE AT AT GAY |
uF qfoe w@edz AFC ATHA AT g |
A A7 AAAT HT AT T 81
AT | THT AW &7 W SATET WE
'R T ¥ ar e femE o @
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¥\ SR qav 7Y, wEA A &, wetar
& 8, Al for a@ 9zar 9392 89T
agardl ¥ e, o g & a9 @
TS, WHTX AT AXE A I are § A
andy 7€, ST AT aTH § Sy Fraarfear
FY 9T IR T GHT A AR AT a9
fear § &% 7 & awm ) g @+ F
AT &0 ST AT SR vy G
&1 AT & ST 99 9T o & 44T |
Tt S A B AT

Tga €1 a1 FOTE WA § T 9
fean wr s@F & wwaar § & q@ard
% foeit ma? fraelt § Sae WdE
% g fafree e 7 ag s fem
& e & T g, A adE 1 a8
FIW 97 qaard Fr ifew & a@ qar
&\ 1) av S S §, ST | A aqrt
fas &, smadd # o awrare faeer
3, wrem gian § S faeger g fan
TAT @, ST AT HT 7, I FIC
wyve @1 At fe o

qg AT ATST Fa9 UF A3 A g1
1 g 2, g A & AlHAl ¥ g
w1 Agf g, o fm g @ owe A
2w 71 fgmrm & SO gl oA @
wfaey a1 qav I5ar § | o TH AT
A S gwax #, TRAYT A gE-——oaT T
I T, WY, A A T
A & fmr 7 Sed & S s §
Faa) uF a4 fear faar @ ot o
e aa # favam g § gawr ot gar
a9 g1 2 T s 7 ag war 9 g1 @y
z1

o g1 THT ATEE | HEATSAT 4 ATCH
Ty avar @ o gferw s-oqrgag wE At
A QAT AW ALGA G 1 12 A 416
fafe faam awr § 7w 3@ §
AT gai qeg 1w fork adf e §
ferarr o fir 97 eraedia § o sl
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fea arat At ag ST AR ST AATAT G
IHE T O I AT T T HAeqA
T 719 9% & a7 a4 fagr smar 1
Fgr wmar 2 & s fafweee, 9w
0 e ardo oo gfer Sy agi mu &
7 frer F7 A F7AE A 9% AT AR
feiorr grar g—Fwadr s@vast § Fmdl
Tt afirw amd Fga w1 WA fear—fE
aTH A aa fEmr e wear s
qeAT FY 4T TEL AT & TE, v wrg B
w1 A¢T @A &1 T, T OHT |y qfe-
feafy Gar 1 7€, F91 g av AT
grar g e w93y Ay Yargw 4y ?
TAFT qeAT @t fawelt 7 o7 ) 3AE wrd
F1 IR0 qAT FT FAT T I AR-
HERTC FT F A% S et far war ?
a qrir 4 @t § forrie aedg g g
g\ g ofdfeafa 7, 37 30 & w3 o™
g0 oa g B FEl W s e
F F AT { GO fHaT qrrwEr
&t 8, frae smmdreT et 3—mw
aw #rg wir o wff g€ dr, wew Wy
aaar & wrdr @, SAa wvg # &
FHIOR FACT F1 419 AT FET ATGT &
THG A A B ATTAR AT § | T
aza1 #Y foraeit aa T sraa i faaeft &
T ar FET JEEC AT AH HT A G
WY GCHTE FT TCF & TTHT TS F7
s & | Ao g g & £ arror of W
fremer T vad &, S aeen fasre caar
A §, ST 7 A AT WG § I faw
o wrg e a2 Far e fr ¥ e
gftz & fa=re &< &% | &Y T I
gt awr 2 fafaees g« amar
Fud T ghen & wfy el & a8
HrEw T €, TN gEEEaT T AW
AT § 1 Tl adr gzar gy 7 &, anfa-
Frfeet &1 gATHT §, THHET FTT AL AW
o< wg awar g, gt fesel a7 o gwan
&1 T F afafed @ aat §
T aer g fafreecame srawy
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[t st Fag)
# 1 7% am Tw 9w # farear
fra Iﬂlﬁﬂ&ﬁﬁmmgﬁiﬂ%
ot aga 1 wAw ¥ | A0 FHA N Ny
AFTAE Ty (% qgi I FHOA AT
Fear @, &% 3@ 98 ®T a9 §, T 4T
ATAAT qE AR B, qG 2T FT ATHAT §
FG AAT T | W A & AT &
AT 35 qF4 & | FAT § 3T A2 gL
A 41 ¥ % fama Az § & A
FE-AE & a% ACHC T aAF « |
w5 &, afe & ag w7 g v ag
ww fash w1 7 AT @, 4g A W
S ROAT &7 2, 49 W 3@ H AT AT
#, 9% 9 SAa FT 8, Tg 99T GnT R
fawara qar #79 FTY ) AT AT AW
wrag ¢ fo—ag awafasa @t 3o
Wt gl sdfaaa 1« T g,
AT FT AN TAEA §, IA FAGA T
AT HET AZW I AR F29L A @E
& ) gEwT A0 A TGN, A A g
T |mgAT 9% arar afifeefy ag @ fa
Zw & gfawim R0 F AT wEw 92w
®Y ACHRTC GATH T T T39I 7 @
£ ) gafay 75 aTHT FT T AT A
THIMA FP0 39 97 7w F7 faww @
i, ST 9 T g & f i ag
&I a4t 7 g | Fafwa qw F favara
G271 F91 & A% 4T I g wAE F
s & ford s ag smava g e ot o
WA IIAS B IAT A(d H TW H
favara faemay o fe g0 smvar o fae-
qar <l S 7E @ | g1 aFar g i aey
AW AT TGS Zra A g, afawe snar
st afifeafs qor & of & ow o
oW AL T ¢ | P A ®
arlr Frrarfgat s@@ &1 § 99 A9
T W JF AN TET GG @, TN AgA
aam & T g ag s dRr g ¢ fw
ey STV 1 AR AT FaE stfawrd
WEA e, AT 79 o
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HATQTH THATHICHT FHGA AGTA AT
qrgag ®1§ A A g 3w AT
Ffad @i g, e Faa &
for ot =faer @t & ofte g & & wear
e g f 2w & fad sfaa 4@ 2 1 o9
fera st gerETadr T & aar i
Frzen wvfear Forerir 2o 7 favama g1

agy o vy 8 o agi o faw & =@
gaAmE S A few @ g, av T od
HIU G §, AvE-a7F ¥V g9 4F AT
T §, W ATEIT AqO AT gq §
T AT T HTAT FT AAGT FPER A
AT F AT T F AF AT A E I
fafret wwa 7 51 %9 @7, ‘@ @
& &z o wafeea’ sww o1 3w W
frar, ag weifezg & soro o 2 4R
st g% fomar ag aged ¢, ag g € |

wfag, 4 wwwar g fe mivargz
T AT W FHE WU, THE SEvar
AW RE § T AT FHA AT FHOWA
AT ST

STET % TGIAT AT 99 §, T ¥
FAGTT F 57 @ T a¥ & Fuwar §
fr swagm s wrd At fgem oar o
20T AT 9 WINE W GORT #1 AHeq
A F1 GATC AZT Z11, FAfET 1o g
21w 2 favnw %1 1 9w favam @t
wqrfar a%a & fag s ®1 aan w1
o Jifga foraw fat #1 9 o 77
a1 " 7 fad o 97 aaw ww & g1
A AT FEATE |

sto wgz fagrdt i (9 w2w) ¢
I WEIRH, SAIUHE Hodd I
YT sqfad 80 9 | 7 0% 9T &
T F, Fo fres & qer F ey
= 9, {57 @t 777 & feafaat & 4
AT F uTd H99 | T UCF T &
TWMF g F A fafew ot #
qaTe & It § 9fTes e @ g
a7 wafan sz sa@g & fauw &
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¥4 TarEt w1 A faow o 3
F9TEAT § | IR aa ey fa, qx
TS W ARG T IH AT AT TEC
favars ar s form 2w & 3 ow amfoe
%Y fama & @, 39 0 F I A
AT T H1 W qTg F WIEET | A
gfera & 419 ¥ FHET AT AT FTFIE
FHATEN TA% ATA AT FAHT A HI F90
at a7 S fraw s Al s
T 9 T & Ffearadi & S g |
W @, ¥ W39 anfgafadt &
agr & g ot wdr w4 g€ 1 I
fraw 37 sfzarfeat & fag o7 a9t
gz 9z § | ofdfeafai § g9
forrr gom, 37 afdeafrdt 7 9w afe-
wfeai & 7 2z swmw am &
I vy 5 g ST gAT, OF WA
A1 @ 1 weg 93 % 3T anfaanfadt
*y aga adt dorr § s frawar e ww
AT FT WA FET ¥ Ffafad
W Y AR, AT A A3 F A A ST
sfzarfeai o 9% oYt ag ag "= W
43 fr s A amror syfedr
9 &Y A8 afer 3% i 1% 7348 AA
3, 39T Y ror ¥ 7T Y 0T A AT
0 AHAT | AT 7 WA sfearadt &
Far g€ o 7 WA 3w & fga F wdt g,
TN F A KT GrEAT T ATl gl |

@® My & aw@, dar fF oo
R fog o 7 %@, 27 92T ¥ wenae
# gy 3w aged @ 1wl Fadedy e A
WA H37 A7 AU FAT F, S0w A A
#YC g AT A, 5w & Sfa aw
e e g 1 qa F7 I a9 w1 6%
2 I et qorfas sTom & wor 2w
Y ALHIT T gATTE AA3F 5 gem
FAAT & | 77 ATAT HAF AT TATH
waEat § 1 241 afew g aw § 0
¢ wTe, WA Al G 59 9T
e # ot e & e sl ot e
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{F wifed st afy @iw & ST
& waar<r mfgs fag g @t @80
A g e afz a I wa< faq g ar
ww F9¢ uw qu faaw g, o9
Faw fad o < faq | G ofcfeafa 3,
§ wwwar g, wedry guere w1 ff e
faitw frarsedt Far sredt & 1 St wow
JEW FT FATT T & AE AT A A
a2t 93 % ¥ w1 A ;| | A
HATEIT SUA Fe(eq FT T&4 A7 #C
qrdt, 39 wwa w4 fw gl s §
FIL, TS ATHTTF FI7, 0 K1 Q0
AT A1 T fqwg & fE g wew
q U I FTEY ¢, T F@IT
BT WA & WA & a1 o0 ATHICETT
e s & gy S ST FT6 A
R\ & wwwar g {5 o aar & el
T, TG GAT § TH7 Z9 HC weq q2W
& woft fardndt 241 7 g awa & wivw &Y
&f*w’twﬁgﬁ?ﬁmw FHE!
wmmvﬂ%ma”rmm
SR & AT T OF GBI T AA AR
AT F1E &7 orwr ot wrfwer gy & aw-
aarg gt aere 1, faw i ¥
et 2t 7 oo ara ®1 7av §, I@t
S5t aYT & wrawar 91fgq | Iws 1w
w1 wRIT g s 9w & 39T w1
ATGT TE W W E | T Ig 5§ W
THEY FT HEGET AT TEAT A # AT
ug WA £ v ow 9w & W19 &1 A%
oo wifee #c fad ond | & avwen g,
BT TR TR AT 9L §1 AL
1 TW AT 5T wufqer 391, G AT,
f& e ag &, TS A WM g, 91w
HGT % W1 ST GNT ¥ GaEl ¥ a7
T, @1 W 93w A aEr A
& o7 A #t Herw F §
dare g1 s o
aifergmie § Fsadd 97 o TS
agl Wa, 4z o agT 9% ¥ &
€ | wer wam & faudi 21 7 0% oAt
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[ste T3z frgrer s Forerdh g1 F AT @ Saa1 9g 3, fowdw

T &Y, & agt wrr & ferdr s A E
7 oar f6 w9 T AN %
faq oA & 8 e ?

ot e fagQ Twwadt: OF W E )

gto w F‘El’ﬁ am™ - T
A9 WIE HET A AAE, TNE AT &
aqed, faurT aar & FgEr S gt ST
ATE, ACHTT Fawt At ar fiwe wwre
& WAH & YT ST FAGAT H 4G, &
fandt a1 &t T, FEF = gATd
R g a9 FT awdr § 1
afifeafy a1 gare & foa aa@ a=dt
19 7% gl & g 47 d|@Em [
wa faindr et & wafaer awe, fedt
Tl 7 & 99E AfE ¥ I3 b,
THT FET AT UF HALT HIA FT AT
T U qE1 feaara & |14 3% 97 9|
LA AT T X | AT LA T AT
7 T AT 9T AT HIT TV GH AT
FT ¥ =y TEr g uF sdfage
SHATAE FHEN T qAT g AT glaq
T qTd FE AT WEAT § ST T A
TEl FE AT ATATE |

g A g | 9f=s & gfard gra
T o7 WA T 7T g | ora A
wagfeaa & gradrgw gzar ) v
FTE ST AT SUTET ST G007 | & et 7l
st fe wer w3w & I T
fram 1 ¥t wowar § 6 w0 ¥ o amie
& ot afaard aw § sv Ffawfar
sraragid ey am wifgd A g
T qT ga oR afgwrt &, o
F9T Weg G20 & fad} <o Y of S
aafygar & faan fawamr @, &
Afea, qg TEL & | N I & Sav
for =t arTarr Sy § G | 9 S
favarg %1 32 3 &1 & | W wwar
7g #vE & fF @ wwda & s o,

g 7 gfamre § ag smaror awfos §
T gt W wWordw Su sl € 6
i 9917 918 FEUT #T HEAT 8 | I
GHY T, B A1EA ¢ (% gt swa §
7421 &1, AT g9 97 g & 5 gErdr
et @t g a7 favam g @ ar e
1 71 smAvaFar g 5 e o 9wy
IH A< @ Fia @< {5 are aw &1 s,
qeT AEW At 4T H fanewq F
AEY HEY 7 ATfATHT, & A4HT I oA
& wfa favara g1 9% A it fvia g =g
oqr g1 fad 3 dgez g a8 |

SHRI I. K. GUJRAL (Delhi): I join my
friends who have spoken before me in ex-
pressing my deep regret at the tragic incident
that has taken place and I also joint them in
conveying my sadness and condolence to the
members of the family. It is a very
unfortunate posture which some friends from
the Opposition have taken up and have
decided to prejudge the issues. On very
flimsy data, a judgment has been passed. It
has not been appreciated tbat the Chief
Minister of Madhya Pradesh, immediately on
getting the information, goes to the farthest
extent, that he contacts the Chief Justice
there and appoints a High Court Judge for
conducting the enquiry. Up till now, we had
believed that whenever a High Court Judge
was appointed, the Opposition always—and I
say always—expressed their joy, always
expressed their confidence in tbe impartiality
of the High Court Judge. The High Court
Judge was not appointed by the Chief
Minister himself, he contacted the Chief
Justice of tbe High Court and the Chief
Judge , . .

SHRI GANGA SHARAN SINHA: Many
people unfortunately feel that that was also
a part of the plan.

SHRI I. K. GUJRAL.: If it is a part of the
plan to appoint a High Court Judge to
conduct the enquiry, if it is a part of the plan
to appoint somebody who sits on the Bench
on tbe advice of the Chief Justice, then I am
sorry that my learned friend—who is very
able and whom I very much respect— feels
that the whole High Court is involved in the
plan itself. Iam very sorry. . .
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SEVERAL HON. MEMBERS: No, no.
(Interruptions)

SHRI I. K. GUJRAL: That is the reflec
tion. The exact implication is, when a Chief]
Justice appoints a High Court Judge and|
when you reflect on him and says that it ts af
part of the plan, what eise does it mean?

HON. MEMBERS: No, no.

SHRI I. RY GUJRAL: It means only this
thing .

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Gupta, he did not]
interfere when you were speaking.

SHRI GANGA SHARAN SINHA: Sir,
what we have said was not about the Judge
personally but that the enquiry itself was
also a part of the plan.

(Interruptions)

SHRI I. K. GUJRAL: The crime of the
Chief Minister is that he lost no time in
appointing a High Court Judge to conduct
the enquiry. The crime of the Chief Minister
is that when he came to the House, he
named a person .

SHRI ATAL BIHARI VAIJPAYEE:
You dare not order a judicial enquiry aboui
Panipat and you talk of such a decision
about Jagdalpur. A judicial enquiry .

SHRI I. K. GUJRAL: 1 wish and I
support that a High Court Judge be appoint-
ed about Panipat also because it would
unmask him and his party there.

SHRI ATAL BIHARI VAJPAYEE:
Yes, yes. I am prepared to face an enquiry.
Are you prepared to face an enquiry?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Order, please. One at a
time.

SHRI ATAL BIHARI VAJPAYEE:
You should institute an enquiry there first
but you were not prepared to do that. Hold a
judicial enquiry about Panipat.

SHRI BHUPESH GUPTA: It is a very
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serious thing, what he has been saying . . .
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SHRI I. K. GUJRAL: I shall not be side-
tracked. But I shall say only one thing and
that is that his partymen burnt three
Congressmen alive. [ want it to be enquired
into.

SHRI ATAL BIHARI VAJPAYEE: I
repudiate this. You hold a judicial
enquiry. You cannot level such a charge.

SHRII. K. GUJIRAL : I do like .

SHRI P. N. SAPRU (Uttar Pradesh): It is
wrong on the part of an hon. Member to
accuse another party of having burnt
anybody.

SHRII. K. GUJRAL : They have done it.

SHRI ATAL BIHARI VAJPAYEE:
You hold a judicial enquiry.

PROF. M. B. LAL: Sir, I beg to submit

SHRI ATAL BIHARI VAJPAYEE:
Hold an enquiry.

SHRI P. N. SAPRU: I do not want that .

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA): Order, please.
(Interruptions)

PROF. M. B. LAL: Let us discuss the
incidents concerning the ex-Ruler of Bastar.
Let us not get ourselves involved in other
issues.

SHRI P. N. SAPRU: We must not accuse
the other party of having burnt some people.

SHRI C. D. PANDE: Three Congress-
men.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I request the Members not
to get excited and to say whatever they have
to say in a graceful and dignified manner.
Yes, Mr. Gujral .

SHRI I. K. GUJRAL: Sir .

SHRI ATAL BIHARI VAJPAYEE:
Nobody cast any reflection on the High
Court of Madhya Pradesh or the Judge of
that High Court. Why has he brought in
these factors?
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SHRI I. K. GUJRAL: I am glad that even
indirectly my friend has conceded the point
that he has full confidence in the High Court
Judge. And if he has full confidence in the
High Court Judge who has been named to
enquire into the incident, then I am certain
that he will be satisfied with the findings
that the High Court Judge makes.

Sir, a high Court Judge has been appoint-
ed. His name was mentioned in the very first
instance in the Madhya Pradesh Assembly
itself and the Madhya Pradesh Assembly,
including the Opposition, unanimously
approves of the name and yet, my friend
takes objection to that.

I am told—it is being said here—that not
that particular Judge but some other Judge
should also be there, that not one Judge but
three Judges would be better, that not that
Judge but a Parliamentary Committee would
be better, that not that Judge but the Central
Bureau of Investigation would be better.
What else is required for the expression of
non-confidence 7 Sir, I would only like to
say to my friends here that it would be a sad
day when in this country, in order to gain a
point of argument or a point of debate, we
start expressing distrust in the High Court
Judges also and I think in this House we
have .

SHRI BHUPESH GUPTA: None of us
have expressed our distrust.

SHRI I. K. GUJRAL; I think the only
thing which the speeches of so many friends
of mine, speaking from various angles, have
expressed or exposed here, is that when Shri
Bhupesh Gupta talks of Bastar, he thinks of
Calcutta, when Shri Vajpayee thinks of
Bastar, he talks of Panipat. There are more
of other ghosts in their cupboard which are
haunting them. I personally feel that it is
only a bit of confusion on their part, and I
think this House has sufficient reason to ask
the Madhya Pradesh Government not to lose
any time but let the enquiry be conducted in
a correct fashion by the High Court Judge.
And the moment the enquiry report comes
to us, then we will have reason to discuss it.

I think any day or any time or for any
party today to say this thing that the inci-
dent was not a sad one, would be wrong.
We aili join in that sadness. We all feel
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that it is a great tragedy and this tragedy, the
ghastliness of it, has dawned upon us, and I
think we have reason to express our thanks
to the Chief Minister of Madhya Pradesh
that he has lost no time whatsoever in
appointing a High Court Judge to look into
it.

SHRIMATI SHAKUNTALA
PARANJPYE (Nominated): Sir, a very
blood-curdling murder has been committed
and the person on whom this atrocity has
been perpetrated was the ex-Rurler of Bastar
State winch is bigger in area than Kerala.
We must not forget that.

SHRIM.N.GOVINDAN NAIR: Bigger
than Kerala,

SHRIMATI SHAKUNTALA
PARANJPYE: Yes, bigger than your
beloved Kerala. This person commanded the
respect and the faith of all the tribals I say
this from what I have read in papers, I have
never been to Bastar. But I expected a very
much more detailed and informative
statement from the Home Minister but I was
disappointed.

Now, several allegations, very serious
allegations, have been made against the
Government of the State, which has insti-
tuted a one-man Commission to go into this
matter. | have nothing to say against it. But
Sir, the allegations are so serious that I feel
that it would be in the interests of the State
Government itself to have a Central
Government enquiry held into the matter*, if
a Central Government enquiry is held by the
State Government into the matter, it would
be in its own interests because there is a
saying in Marathi :

STAT FT ATE
ATAT 87 FATAT !

One who has not committed any offence,
why should he be afraid of any enquiry ?

SHRI P. K. KUMARAN: That does not
apply here.

SHRIMATI SHAKUNTALA
PARANIJPYE: I agree with the suggestion
that has been made that a Parliamentary
Committee should go into the matter and a
Commission with the present High Court
Judge who has been appointed from Madhya
Pradesh plus a Judge from some other State
plus a Judge of the Supreme Court should be
appointed,
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One more point I would like to mention.
It is that it is a very, very sad occurrence
that has taken place in our country. It is, as
Ganga Sharan Sinhaji has pointed out,
having repercussions in every corner of the
country. But, Sir, what I am really worried
about is that it might have a repercussion
outside the country. And certainly we are
not showing a good face outside. I am sorry
that conditions are very bad at present both
inside and outside India. We want friends
for India and happenings like this are not
going to bring forth any more friends than we
have.

Thank you.

SHRI D. P. KARMARKAR (Mysore): I
just wish to say two things. The first thing is
that the anxiety about this matter is really
not confined to the Opposition. Naturally,
with very great respect to all that fell from
the lips of the Opposition, I thought about
the matter and I just came to the conclusion
that apart from the passions that are
naturally roused, we alt feel very deeply for
the Rajah of Bastar. Whatever may have
been his fault, he was the leader of his
community and his tribe and things like that.
Now, that by itself makes the probability of
anyone interested in putting him down, at
that moment to have chosen to kill their
head, as the most stupid act to be indulged in
by anyone who just did not want to provoke
him. To my mind, if I have to say prima
facie, it just occurs to me that it just could
not have been the result of a deliberate
killing because killing the Rajah of Bastar is
creating the biggest difficulty for themselves
whosoever indulged in it.

That apart, it was said that the facts given
by the Home Minister were not adequate. 1
am not also satisfied with the amount of
facts given. At the same time I can under-
stand his difficulty. Now he cannot afford,
though he is the Home Minister, to go and
make a personal enquiry, it is out of question.
He will have to rely on reports. He cannot,
like other parties, depute an all-Party Mem-
ber committee to go and enquire. I have
been a lawyer but it was so long back that I
could not entrust myself with judicial pro-
ceedings. I am not quite sure whether I will
not fly away with passions. Then what about
people who are not used to law if it is so
with those who are used to it? I can
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understand his handicap. The best that he
could do is to give the official version that he
received from the Madhya Pradesh Govern-
ment. And obviously that is suspected. I do
not blame those who suspect it because the
atmosphere is like that. It may or may not be
justified. There are times when people's
minds rise against such a situation.

Sir, when I read the things of the first day,
if I might share my feelings with my neigh-
bour and good friend, Mr. Vajpayee, my
feelings were no less passionate than his,
that some may be a deposed Rajah, may be
anything, should be killed in this way. My
first impression after getting the news was
that somebody stepped into the palace which
was his and killed him. Later on I found that
half the palace was surrendered by the Rajah
to the Government for having a judicial
lockup and all that, and all that had
happened, had happened here and things like
that. Now when it came in the news that his
body was found and things like that, there is
difficulty unless we have sufficient
information in that matter. I can appreciate
and I share the feelings of the Opposition, of
my friends here at the inadequacy of
information. But whatever the information
that the Home Minister will give hereafter,
now that the matter is subjudice, he is
subject to a certain restraint to which I am
also subjected to a certain extent but to
which the Opposition is certainly not. Now
this side has to think what is proper—the
Opposition also thinks what is proper—and
the Home Minister has also to think of
matters in which ho is bound by the
Constitution. Now here are two suggestions
made about which I will give my personal
reaction. Though not one single Member in
this House, I am quite sure, has nothing but
active interest in the case, whosoever has
gone wrong must pay for it by anything that
he deserves. There is no question about that.
If it is the police officer, he must go. If it is a
magistrate he must go. If it is the
Government, it must go. Whosoever has
committeed the guilt, it must be first
established. But let us not hang an accused
before we try him.

There is this enquiry. I can well appreciate
when passions run high, naturally one runs
to conclusions. Look here, that High Court
Judge belongs to that State. He is available
on the telephone to the Chief
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[Shri D. P. Karmarkar.] Minister. He
might have spoken something to hirn.
Therefore, it is easy to surmise. But then
what can the Home Minister do ? I mean to
say, you have to understand his position,
right or wrong. If there is an error in this
matter, you have to understand his position.
Let us assume there is an error, but it is an
error that has arisen out of the Constitutional
limitations which none of us can gainsay
unless for this special case we amend the
Constitution which we can. As a sovereign
body, we can amend the clause which says
that a certain law and order belongs to the
States except in this matter of the Baster
State where the Rajah lived. We can do that
on grounds of emotion, on grounds of
passion. There is substance in that. But the
Home Minister has to go by the
Constitution.

SHRI BHUPESH GUPTA : It is m the
Concurrent List.

SHRI D. P. KARMARKAR : Whenever
Mr. Bhupesh Gupta intervenes, there is
something that has gone home. That is the
conclusion. I shall be grateful to...................
him.

SHRI BHUPESH GUPTA : Under the
Concurrent List we can declare a state of
emergency there.

SHRI D. P. KARMARKAR : The last
Man I provoke in this House is Mr. Bhu-
pesh Gupta. That is my highest respect for
him.

Now there is this constitution. I can
sympathise with the feelings behind it. But
how is it that as a Member of Parliament—
if I am not a Member of Parliament I might
have said that—I am not supposed to have
information about the Constitution ? This
law and order belongs wholly to the State,
and there is no executive, or the Home
Minister or the Government of India or any

one that can intervene. (Interruption by
Shri Bhupesh Gupta.) Listen.
SHRI BHUPESH GUPTA After

Proclamation of Emergency it is in the
Concurrent List.

SHRI D. P. KARMARKAR : That is the
strongest point that I have known for ten
years now. But the point that I was making
was that there are certain matters which will
look to be appropriate in one caie. What
happens tomorrow ? Supposing in another
case where the Central
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Government may be charged with the idea
of having intervened in Bengal or in Punjab
or somewhere else, there I am quite sure
that the Members of the Opposition, their
leaders, will come with copies of the Con-
stitution in their hands and throw that article
in the face of the Home Minister. Therefore,
here is one limitation which we cannot cross.
That is absolutely a matter of law and
order. That is one thing.

The Home Minister is a very generous-
minded man, and I am praying that he will
not intervene in this matter at any stage of
the case because it would be wrong for him
to intervene.

Secondly, I can also understand and
appreciate the point that a local High Court
Judge is appointed. Now let us go into the
matter. One of the factors was—I accept
completely what my friend, Mr. Vajpayee,
said or what the opposition Leader said in
the Vidhan Sabha there. Let us agree with
that also—that Mr. Vajpayee could not deny
what the Opposition Leader had said there.
Let us assume what the Leader of the
Opposition had said there is all right. But
Mr. Vajpayee also will agree—he has to
agree because it is there in the speech—that
the best possible attempt that was made by
him was that it was read out of context.
Now each sentence has to be read separately.
There is no other way. Now those speeches
apart, they are not exactly relevant on this
point at all in spite of all that the Opposition
Leader has said. He agrees that he has no
objection to a High Court Judge being
appointed. Let us be logical,

SHRI BHUPESH GUPTA : No wonder
you are a lawyer.

SHRI D. P. KARMARKAR : I have no
particular brief in this matter, hearing
entirely the feelings of the Opposition
Members that justice must be done, that if
somebody has done wrong, he must be
given the biggest punishment possible. If
they do not do it 1 shall join with them, not
cross the floor, but join with them in their
attempt. That is item No. one.

Do we realise what we are doing by asking
for the appointment of a Supreme Court
Judge ? It all looks well in this particular
case asking for a High Court Judge, a
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Judge from another State and a Supreme
Court Judge. Now if there is anything off
which we may be proud and if (here is any]
one thing which we should not tamper with,
it is the judicial system. Now a Highl
Court Judge—because it happens to be in|
the Madhya Pradesh Government-has got thej
powers of life and death over the  Chief]
Minister and over everybody in the State,
Where the State is a party in the criminall
proceedings, the same High Court Judge]
can sit in judgment over the State. Here it
happens to be the Rajah of Bastar.  Sincd]
the Chief Justice has to appoint a Judge,|
naturally he, combining administration plug
justice, he knows best whom to appoint, a
person who will not give himself up tof
passions  either way, who will do the besf]
possible justice. There would be different
types of Judges in the the various High|
Courts. Now, for one moment, may I
respectfully request tbe Opposition that
what they are suggesting by way of having]
another High Court Judge or a Supremg
Court Judge is not only gnawing but it is|
cutting at the roots of the integrity of thel
judiuciary for which we have the highest
respect ? Supposing that High Court Judgg]
misbehaves, then there are ways to deal with|
it and things like that. Therefore, just as
on the first point I put on the constitutionall
impossibility for the Home Minister tof
intervene, on  this also I say it i
constitutionally impossible. And even if i
were possible, it is absolutely improper for
any one to ask for and for the Government to|
concede to it. It means that we have alreadyj
passed a verdict, without an enquiry, on|
that High Court Judge. You say that
only you are not reliable. You arg
otherwise quite all right for other matters.
But in this matter we think that you arg
unreliable. So to keep a watch  on you herel
we put another High Court Judge and 4
Supreme Court Judge. May I plead with the
Opposition, because 1 have the highest
respect for them, that if it were within my]
purview to appoint a Parliamentary Com-
mitte into the matter—which is also abso]
lutely impossible—it would not be any better]
panel than the panel of the speakers of thej
opposite parties. 1 am quite sure I am pre-
pared to trust them in any matter as I trust myj
own faith. But that is impossible. That i
not possibi'.-. Whatever one desires, some-
times is not possible. That is the whole diffi-
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culty, and howsoever much we might desire,
we, Parliament—I am commenting upon
myself also—are window of the whole
nation. Therefore we represent the nation
but we should not forget the Constitution
itself. There are certain matters laid down
for Parliament in the Constitution itself. Let
us limit ourselves to that and not cross it.
Our anxiety is there, everything is there and
things like that are there. I may have the
power but I cannot interfere with the peace
in my garage, in my driver's family. He says
'no’. The State Chief Minister says : 'No,
well, the Constitution has given me certain
powers which you gentlemen, including even
the President of India, cannot interfere with
unless justified by the Constitution'.
(Interruptions) 1 am ending so that you can
speak after I finish.

My third plea would be for them to
appreciate is this. Let us not put forward any
suggestion. Information is lacking and the
worst part I regretted very much was when
my friend Shri Vajpayee, for whose passion
in the right cause, for which I have always
admiration, allowed that to appear in
reading that newspaper statement. One
question occurred to me this morning when
1 was told that the Maharaja of Bastar had a
wife living. What is the position of the
police ? The police wants the body for a
post-mortem. Till then, nobody allows it to
be interfered with. I had a little experience
both in the Health Ministry and as a lawyer
of these post-mortems. How or what do they
do in the post-mortem ? They open up the
whole body. They open up the stomach, the
stomach contents, the heart and things like
that. Now I am only thinking about myself.
A very great drama was made in the
Hindustan Times report where the brother
says that the arm was cut. I can well fancy, I
do not know, I speak in ignorance, but if
there is a bullet wound and if there is a
bullet inside, the arm has to be cut and a cut
arm cannot be just let like that. It has to be
sewn up. It is just possible, one does not
know; I am not prepared to pit my word
against because | do not know. The brother
knows that it was sewn up. Is it the case that
when a body is opened for post-mortem,
when everything is opened up, the abdomen
is opened, etc. the body
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[Shri D. P. Karmarkar.] should be given to
the relatives unsewn ? It is absurd. It has to
be sewn up. Therefore if an arm has been
opened, it has to be sewn up.

SHRI ATAL BIHARI VAJPAYEE : The
arm was cut before the post-mortem, not
after.

SHRI D. P. KARMARKAR : He has
seen that it was sewn. What the brother has
seen is that the arm has been sewn. He has
not seen the arm being cut ; otherwise he
would have been the first witness there either
way but the difficulty is, and the worst that I
felt about it was, let us not prejudge. When
the brother said it, his brother is bound to
feel. I have heard some people speaking of]
surgeons who tried to save the patient, the
child, certain things. Do you know what a
parent's caustic remark was : 'The surgeon
killed my child". I can understand the
brother feeling though it was very bad
manner to have said—even if [ have to say
that, I would not say—that the Maharaja was
wontonly murdered. I would not like him to
have tarred that he was murdered like a dog.
It is absoultely bad taste and it was bad taste
on his side and I would not comment on that
but what I regretted was that my esteemed
friend, who otherwise is sober, in this
particular case, took it upon himself to
support  that  particular  information.
Therefore, subject to these observations,
these three particular points, let us not shake
the Constitution, let us not try to do these
things, and understanding the feelings,
disturb the State Government's discretion
and let us not also misunderstand the
limitations placed on the Home Minister.
Under these circumstances I think he has
done well. He has not tried to suppress. My
ears, both of them, are deaf at the moment
and so I do not hear what Mr. Gupta says.
Therefore my final sentence is, let us not try
to misunderstand the Home Minister,
because he was cryptic. He has allowed
himself to be cautious. Let us wait a while.
But one thing we have to insist is that the
High Court Judge who has been appointed
must finish his enquiry as early as possible
because we are all, on this side and on that
side, anxious to know the truth and let us
abide by the truth.

{RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): 1 will now call upon the
Home Minister.

sfi T agw (Few wRw) c AN A
fore ot won wgar g 7 wer WA
i ot gmar g, 94 38 ww AifSa )

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We have spent already
seventy five minutes on this subject. Many
speakers have spoken and it is high time to
conclude the discussion.

SHRI P. N. SAPRU : Because

ot T wEgwm Ui & faa
A1 et 3 39 afl o & | & ¥ &
Heq N3, . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): If T allow, 1 will allow all
the names which I have got before me. If
the House is prepared to sit for an hour
more [ have no objection.

HON. MEMBERS : No, no.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : So, I will call upon the
Home Minister. Mr. Ram Sahai, I have
names in priority. Either I call all or
nobody.

SHRI P. N. SAPRU : 1 will not want
more than two minutes.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : That is everybody's case.
Please, Mr. Sapru. The Home Minister.

SHRI GULZARILAL NANDA : Mr.
Vice-Chairman, I shall immediately concede
that the hon. Members of the opposition,
their hearts, have been deeply stirred, their
feelings roused by the accounts of the
happenings which they have seen in the
newspapers and which have come to them
through other channels. I also will concede
that in the evry strongly worded, strongly
expressed sentiments, there were no
political considerations on their side. They
should also allow to us that we here also are
not devoid of human feelings and
sympathies. But I do not want to labour that
point. The first question was, why I did not
make a full statement ? Why did I not give
the fact!
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ai to how many persons died, when, and how
and what happened there in that far-off placq
? 1 recognise the restraints under which
have to function. Hon. Members there may
not be deterred by those considerations|
They have a latitude and liberty which I ddg
not allow to myself. If I had given all that,
had with me, I have the statement, thg
information from the Madhya Pradesl
Government, sheafs of it—should I placq
them here?—then they will say that I anj
giving an account, a version which is likely t
prejudice the outcome of the inquiry|
Therefore it was that I had to act in 4
responsible way.  Here is one versio
about the arm having been cut before or after]
Here are other versions about things having
happened. Then if I also add my version t
it, how is it going to be decided ? Are you
going to decide the matter, Sir ? Therefore
had no other course open to me but just td
give the fact that there is a judicial inquiry
going to be held and we have to await thg
judgment or the decision of the tribunall
There is nothing else for us at the moment]

Then another question was asked. Wha
did this Home Minister do ? He must havg
suppressed something vital.  Is any sup

pression on my part going to have any
consequence, any influence on what i
going to follow ? Everything that is there i
going to be revealed and disclosed and wil
be dealt with on its merits. So I will go o
to the other points. ~ Why an immediatq
inquiry ? That is, [ understand why thi
question is raised. Why there is no enquiry
There certain things we are charged with
On one side, why are you leaving thi
matter unexplored at judicial hands and herg
on the other why an immediate enquiry

That is also our fault. I understand what ha:
happened. Because they would have liked
very much preferred that we should tarry
about this enquiry, let a few days elapse s
that they got a chance to come up witl
complaints, with allegations, with demand:
and then they will say that we, out of thg
pressure of the Opposition, have now
conceded that enquiry and submitted to that
Here without wasting any time the Chie
Minister arranges for an enquiry through thg
Chief Justice of the State and the name giver
by the Chief Justice is accepted and the ap
pointment is. made. Then all the othe
thinga which, could have been said if there
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had been any delay, are avoided, obviated
completely. Here is an immediate arrange-
ment made, a Commission of Inquiry set up
and from that point of time that Com-
mission takes charge.

About the impartiality of the Judge, no
question is raised. It has been said that there
is no question of any lack of confidence in
the Judge. Then why do we proceed to raise
other questions about associating Judges
from here or there because in the first place,
it should be wunderstood that once a
Commission of Enquiry has been appointed
by the State under the Commission of
Inquiries Act. then the jurisdiction of the
Centre is ousted,

"If any Commissioned has been ap-
pointed to enquire into any matter by a
State Government, the Central Govern-
ment shall not appoint another Com-
mission."

We cannot do anything at all in this matter
but why should we ? What has happened ?
If there had been any question raised against
this Judge—well, some people here say some
things about him—it would have been
somewhat different. But not a single voice
has been raised on the floor of the Assembly
about the competence, about the impartiality
of the Judge. Certainly we can have all kinds
of ideas but let us not, as was pointed out,
tamper with this judicial system. Well, it is
the mainstay of the need, of the fulfilment of
the need that in this country there will be
equality before law, there will be justice.
Now, if we go on tampering with that in this
way, | think we will be undermining that
great institution.

Now another question was raised : Why
can't we associate our organisation hero with
the investigations ? Well, a variety of
suggestions have been put forward. First, that
we may have this Central Investigation
Bureau, they say. But they mean the
Intelligence Bureau perhaps, that we should
associate with, and they should undertake the
inquiry. Regarding that 1 may say
immediately, Sir, that this Commission is in
control of this whole matter, and always it is
open to the Judge to ask for any assistance
from anywhere and, certainly, if the Court
needs any assistance from the Centre in this
matter, it will be -readily and gladly be made
available. But
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[Shri Gulzarilal Nanda.]

it is not for us ; it is not for the State Go-
vernment either. The whole question now
entirely rests with the Judge, with this
Tribunal.

And what were the other suggestions ?
The appointment of a Parliamentary Com
mittee that is to go and investigate and,
I believe, possibly they will also pronouncd
a judgment. (Interruptions) Well, how
else ? The Congressman is there, thg
other person is there, a third person is
there, and then they have to see what thg
facts are. I believe, Sir, except that hon
Member perhaps some others might no
have thought of that. In other words wg
are going to make the majority Parlig
mentary Committee to sit in judgment,
and the judicial processes are not to bd
there. That way some people can settlg
all these matters in the streets. Now thig
will be a Committee to go and investigg
te  (Interruptions) What exactly does
it mean then ?

SHRI BHUPESH GUPTA : I say, Mr.
Vice-Chairman, in a comparable situation it
has been done.

SHRI GULZARILAL NANDA : What
else is it here ? Has it anywhere happened
that when a Court is in charge of a case,
then some people go and try to dig out this
thing and that thing from dozens of people
of all kinds ? Now, Sir, the point is being
made, no, not regarding matters which are
within the purview of that Tribunal, then, if
there are matters which are not within the
purview of that Tribunal, then what is the use
of those things being discussed and
investigated in this context ? And if they are
matters which concern that Tribunal, there,
well, we are out of court. After all, it is not
open to us, it is not permissible for anybody
to interfere there. It is for the Court entirely
what, methods to use. Here the whole
procedure, etc. the Act lays down, and it is
for the Court to decide what the procedure is
going to be and how it is going to deal with
these matters.

SHRI BHUPESH GUPTA : These points
have to be clarified a little, because many
things are taken for granted. We shall show
from the practice of this Parliament and by
quoting precedents that these things have
been done.

[ RATYA SABHA ]
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SHRI GULZARILAL NANDA : There
may be that these committees of esteemablc
friends on the other side that go up there for
certain purposes, but not where a Court is in
charge of a case. There cannot be a parallel
inquiry going on, and they come out with
certain things, and the other investigating
agencies have found some other facts. How
can this matter be dealt with like that ?

SHRI GANGA SHARAN SINHA : In
Assam there was a Parliamentary Com-
mittee and a judicial inquiry, both the things
were done.

SHRI BHUPESH GUPTA : You will see
that we are not suggesting that we should
have ourselves judicial powers and so on.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Please let him finish.

SHRI GULZARILAL NANDA : Sir, let
him cite a case where a judicial inquiry is in
progress, where a Judge has been appointed
and then, simultaneously, someone else was
permitted. All the other things which he was
saying are irrelevant in this context, and I
believe in some outbursts these suggestions
have been made ; something had to be said
by my friends who had been making their
speeches, but I believe this at any rate, they
do not take seriously, and this is that,
whenever there is a Court sitting, then they
also will go and try to have a separate
parallel Court and conduct the inquiry.
(Interruptions) It does not mean anything
else.

SHRI M. N. GOVINDAN NAIR : Why

do you misinterpret things ?

SHRI ATAL BIHARI VAJPAYEE
What about the political aspect of the whole
matter ? The Commission will deal with the
legal aspect.

(Interruptions)

SHRI GULZARILAL NANDA : Yes,
there may be other aspects possibly.

(Interruptions)

SHRI M. N. GOVINDAN NAIR He
may not agree to our satisfaction.
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SHRI GULZARILAL NANDA; I am
trying to evaluate the suggestion as it is.
They may kindly offer other ideas but not
something which is not worth consideration
at all.

SHRI BHUPESH GUPTA : The Panipat
incidents took place. The Congress Party
sent Mr. Kamaraj to go and investigate and
report to the party. We are not a party here ;
can't we ask that let us go there, find out the
facts and tell Parliament about them ?

SHRI AKBAR ALI KHAN : Not when a
judicial inquiry has been ordered.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Order, order.

SHRI GULZARILAL NANDA : Then
the question of political aspects, the ques-
tion whether somebody did something with
certain motives. Well, these things have
been put and there have been some
insinuations of that kind. Any way that also,
whether anything else has to be done wiH
arise out of the investigations leading
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to a certain decision. All these facts will be
unfolded out of that. Then we can be in a
position to say. Now, apart from what the
Judge says, what the decision is strictly
regarding the case before him, whether the
material which has been disclosed takes us
on to other aspects which, therefore, will
have to be dealt with, certainly we are
prepared to deal with all those aspects,
political and other, which will arise, after
this inquiry has been completed, but nothing
before, because anything that we try to do,
certainly it would touch the basis of the
whole case and, therefore, it will be
absolutely improper, and I believe it will be
barred by all canons of legal procedure and,
therefore, I do not think I need say anything
more on this.

THE VICE-CHAIRMAN (SHRI M. P.) :
The House stands adjourned till 11 A.M. the
day after tomorrow.

The House then adjourned at
twenty-seven minutes past six of
the clock till eleven of the clock on
Friday, the 1st April, 1966.



